No. UPLOK-1/DE/949/2017//ARE-9

KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/949/2017 /ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 2.9.2022

: : ENOUIRY REPORT : :

:: Present ::
(S.GOPALAPPA)
I/c Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against Sri.S.A.Chandra
Keerthi, the then Assistant Executive Engineer
(now retired), Belgaum City Corporation,
Tilakwadi, Belgaum District - reg.

Ref: 1. G.0O.No.Bweg 238 Fead 2017 dated: 25.7.2017.

2. Nomination Order No: UPLOK-1/DE/949/2017/ARE-9
Bangalore dated: 19.8.2017 of Hon’ble Upalokayukta-1

****@****

This Departmental Enquiry is initiated against
Sri.S.A.Chandra Keerthi, the then Assistant Executive
Engineer (now retired), Belgaum City Corporation, Tilakwadi,
Belgaum District (hereinafter referred to as the Delinquent

Government Official for short “DGO”).

2. In pursuance of the Government Order cited above at
reference No.l, Honble Upalokayukta vide order dated
10.8.2017 cited above at reference No.2 has nominated
Additional Registrar of Enquiries-9 to frame the charges and

to conduct the enquiry against the aforesaid DGO.
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3. Additional Registrar of Enquiries-9 has issued the
Articles of charges to the DGO, enclosing statement of
imputations of misconduct, list of witnesses proposed to be
examined in support of the charges and list of documents
proposed to be relied 1n support ol the charges and called nim

to appear before the Enquiry Officer.

4. The Article of chargces issucd by thc ARE-9 against

the DGO is as under .

ANNEXURE-I

CHARGE
Charge:-
wRWoR-1
BeeTRieIRB So.1
B.A3.3° - BeoX .. BOowdedr, RATOONT  TOONF IO

WPOPOBTLH  (AFB), TSNS =F  S0FTR  WOOD,
SOFTF OB, BEMORNGET ) —

0., ST, WNTIRS QXD B¥MeL INTT & F0.32/3(JEdHT°
J0.315409) ©RS LW WOTFSTN TTLdNODTY TBOT FWO
TOwodRoDY 3.24%4.57 Ne Yo MoTesst JmOF o Csjefnphxlal
BROT, WO ¥R N0 ©IPeFIoN MU AW
BRAF, OTZ, ITHNRRYILD BT[N TOOBONOT  Jeedex”
DEBLRNTTR AT WTD, FLFT wRIFI 3oRRRERTE B TR
AB ey BVOOT 03T FRTTY, WINAY.

BTOOT, D) ﬁés-aédraewdm XBOFD JPTCOR  OWTBYB
0e80DY IBDBROW  WNIFBIONOT  FEFAH TIVFWT  JoN0F
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Fezo DONTN (FBI) 1966 dow 3(1) (i) B (iii) s@ORY
DI BODBANGO.

5. The DGO appeared on 3.11.2017 before this inquiry

authority in pursuance to the service of the Article of charges.

6. At the stage of recording FOS, DGO has filed
Application No. 5900/2017 before Hon'ble KSAT.

7. Hon'ble KSAT passed orders on 14.11.2018 and
quashed G.O No.Swea 238 Rewd 2017 dated: 25.7.2017 which

is as under;

“ORDER
Application is allowed and
the impugned Government order
bearing No. clocy 238 xegd 2017

dated: 25.7.2017 at Annexure-A4,
passed by the 1st respondent, is
quashed. ”

8. Further Karnataka Lokayukta Registrar, filed writ
petition before the Hon'ble High court of Karnataka,
Bengaluru against the Hon'ble KSAT, Bengaluru order dated:
14.11.2018 passed in Application No. 5900/2017 filed by
DGO relating to the above referred DE in WP No. 7021/2022.

9. Hon'ble High court of Karnataka, Bengaluru has
dismissed the writ petition No. 7021/2022 (arising out of the
order dated: 14.11.2018 passed in Application No.
5900/2017 by the Hon'ble KSAT, Bengaluru on the following

grounds.
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Order

Heard the learned counsel for the
petitioner. In para five of its judgment /order
the Tribunal has laid down the impugned
grounds to allow the application and quash the
proceedings of the government bearing No.
Lo.E.238/Se.E.V/2017 dated: 25.7.2017.

Primarily, the tribunal ha: held that

)]

entrustment of the enquiry to the Lokayukta on

NDE 7 DNT17 ~aftor tho ~Annlinant had votivod 1o
et

5.7.2017, after the applicant had retired is
impermissible being contrary to law and
secondly it has held that the allegations
pertain to a period of four years prior to the
date of allegation and hence the legal bar
under Rule 214 (2) (b) (ii) of the KCSR 1is
attracted.

2.Having heard the learned counsel for
the petitioner we find that there is no material
to dislodge the  substantial grounds
appreciated by the tribunal. In that view of the
matter, petition being devoid of merits, the

same stands dismissed.

10. On receipt of the above orders of the Hon'ble High

court of Karnataka, approval was taken from Hon’ble

Upalokayukta vide note sheet para No. 38 dated: 26.8.2022 .

11. Therefore, further proceedings against DGO are

discontinued and inquiry is closed.
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12. Hence, report is submitted to Hon’ble

Upalokayukta for further action.

(S.GOPALAPPA)
I/c Additional Registrar Enquiries-9
Karnataka Lokayukta,

Bengaluru.
List of documents
1 Order of Hon'ble KSAT dated: 14.11.2018
2 Order of Hon'ble High court dtd: 18.4.2022
(S.GOPALAPPA)

I/c Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.






o
o i L

”

ST
AR

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/949/2017/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Dated 05.09.2022.

RECOMMENDATION

Sub:- Departmental Inquiry against
Sri.S.A.Chandra Keerthi, the then
Assistant Executive Engineer (Now
Retired), Belagavi City Corporation,
Tilakawadi, Belagavi District — reg.

Ref:- 1) Government Order No.dweg 238 Head
2017, Bengaluru, dated 25/07/2017.

2) Nomination order No.UPLOK-1/DE/
949/2017, dated 19.08.2017 of the
Upalokayukta, State of Karnataka.

3) Inquiry report dated 02.09.2022 of I/c

Additional Registrar of Enquiries-09,
Karnataka Lokayukta, Bengaluru.

*kkk

The Government by its order dated 25-07-2017
initiated the disciplinary proceedings against
Sri.S.A.Chandra Keerthi, the then Assistant Executive

Engineer (Now Retired), Belagavi City Corporation,
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Tilakawadi, Belagavi District [hereinafter referred to as
Delinquent Government Officer/official, for short as
‘DGO’ and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No.UPLOK-1/
DE/949/2017, dated 19.08.2017, nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta,

Bengaluru, as the Inquiry Officer to frame charges and to
conduct departmental inquiry against DGO for the
alleged charge of misconduct, said to have been

committed by him.

3. The DGO Sri.S.A.Chandra Keerthi, the then
Assistant Executive Engineer (Now Retired), Belagavi City
Corporation, Tilakawadi, Belagavi District, was tried for

the following charge:-

wShwoz-1
BRCTRIRCTRR

BRI - ST Q. BOTHESE, FHOONT FoODETOOT

VRONOITL  (ABF), DTOINT T $OFE T,

\¥

3OTTOR, WEMoNGT ey -
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&0.0.8T°.ONTH QW B INTT 3.80.32/28
(RBIF* T0.315489) =S TR wd@eéﬁa%ﬁ wdmaﬁodamol
TR, BEO TTwoSNODY 3.24%4.57 Q¢ 930 moJees
mema%é BTSN TROT I3 @937 Q0ed OIOT BN
mo3ees  QaF co DWNDIZIaMY VT, ITRHRRYA  DZIINT
TROIWOT  Ipctier’ AeBLRNTTH  FE, VDI, FUET
JoDeFD ITHMOPRTC QETR AT QY WNOQI o3eyse
BT, WINRY,

BHOOT, ey ser BAReTIIN  Fvord  JPTTOR
YOWBTYT 030N IBTRIROB  TRVEBIOWOT TS
TIOF LT JoMOF Aewo JODIAD (IBI) 1966 0D 3(1)

(i) 00z (iii) SBOHY HHFBIDHIFANGCO.

4.  The Inquiry Officer (Additional Registrar of
Enquiries-9) has held that, the further proceedings
against the DGO Sri.S.A.Chandra Keerthi, the then
Assistant Executive Engineer (Now Retired), Belagavi City
Corporation, Tilakawadi, Belagavi District, s

discontinued and inquiry is closed.

5. Further, the Inquiry Officer (Additional Registrar of
Enquiries-9) has reported that, the DGO had filed

Application No0.5900/2017 before Hon’ble KSAT and the

2
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Hon’ble KSAT by its order dtd:14-11-2018 has quashed

the G.O. No.dwey 238 =Read 2017, Bengaluru, dated

25/07/2017. This Institution had filed writ petition
No0.7021/2022 ©before the Hon'ble High Court of
Karnataka, Bengaluru, against the order dtd:14-11-2018
of the Hon’ble KSAT, passed in Application

No.5900/2017. The Hon'ble High Court of Karnataka,

Bengaluru, has dismissed the said writ petition
No.7021/2022.
6. On re-consideration of report of inquiry and on

perusal of the entire records, I do not find any reason to
interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the
Government to accept the report of Inquiry Officer and to
drop further proceedings against DGO — Sri.S.A.Chandra
Keerthi, the then Assistant Executive Engineer (Now
Retired), Belagavi City Corporation, Tilakawadi, Belagavi

AV

District.
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7. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

m V\:I R))V'
(JUSTICE K.N.PHANEENDRA)

Upalokayukta,
State of Karnataka.
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